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Along with |.A. 84/1A/2021

Petition under Sections 79(1)(c), 79(1)(f) and 79(1)(k) of the
Electricity Act, 2003 read with Regulations 32, 33A and 32B
of the Central Electricity Regulatory Commission (Grant of
Connectivity, Long-Term Access and Medium Term Open
Access in inter-State transmission and related matters)
Regulations, 2009 for inter-alia seeking to surrender Stage Il
Connectivity granted to the Petitioners without any adverse
financial consequences, and relinquishment of long term
access granted on existing inter-State transmission system to
Petitioner No. 1 without any liability, on account of the
occurrence of unavoidable, unforeseeable and uncontrollable
events.
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Record of Proceedings

The instant petition is filed by the Petitioners for approval to surrender Stage-ll
Connectivity granted to the Petitioners and relinquishment of Long Term Access (LTA)
granted on existing inter-State Transmission System (ISTS) to Petitioner No. 1 by CTUIL,
without any adverse financial consequences or liability.
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2. Learned counsel for the Petitioners submitted that pursuant to the liberty granted
by the Commission to file the amended petition, the Petitioner has filed the amended
petition by way of IA No. 84/IA/2023.

3. Learned counsel appearing on behalf of the Respondent, CTUIL sought 4 weeks’
time to file a reply to the IA No. 84/1A/2023 filed by the Petitioner and the same was
allowed by the Commission.

4. The Commission directed the Respondents to file their replies, by 15.1.2024, with
an advance copy to the Petitioners, who may file their rejoinder, if any, by 29.1.2024. The
Commission further directed the parties to comply with the timeline given and observed
that no extension of time will be granted further in this regard.

5. The matter will be listed for further hearing on 16.2.2024.
By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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